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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

MONDAY, THE FIFTH DAY OF AUGUST
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

w.P (P.t.L). NO :316 OF 2017

Between:

Chilukuri Paramathma.. S/o Chenna Kistaiah, Hindu, aged 50 years, R/c. 6_9_91,Raghavendra Cotony. Hyoera uiJ noid' N;i;"il;'"

AND 
.....PET|T|ONER

1. State of Telangana, Rep.by its Chief Secretary, Secretanat, Hyderabad.
2 State of rerangana, rep by its principar secretary. Medrcar and HearthDepartment, S-ecreiariit, tivo"iuouJ."-
3 Telangana State Medicar services rnfrastructure, Deveropment corporation,Koti, Hyderabad.

.....RESPONDENTS

Petition under Articre 226 of rhe constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ, order or direction more particurarry one in the nature of
writ of Mandamus to decrare the action of respondents in not providing medicar
facilities like vaccines, oxygen avairabirity, power suppry incruding generators and
not issuing pedi;itric drugs, incubators and 24 hours and availability of sufficient
doctors and staff in the Governments Hospials.



petition Under secticn 15.1 cpc praying that in the circumstances stated

in the affidavit fired in support of the petition, the High court may be pleased to

provide all the drugs immediately pending disposal of the above writ petition'

l.A.NO:1 oF 2017 WP PIL .MP.NO :606 oF 2017

Counsel for the Petitioner : M/s JAYANTI S'C' SEKHAR

Counsel for the Respondents : SRI S'RAHUL REDDY' SPL' G'P ADDL

A,DVOCATE GENERAL

The Court made the following ORDER
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THE HON'BLE THE CHIEF TICE AIOKA-RADHE
AND

HE o B SH U CE RE

itP tron IL No. of 1

ORDER, 4,, Z, I lon,ble the ChitJJuttce Alak Aradhe)

None for the petit.ioner.

Mt. S.Rahui Reddy, learned Special Governmenr pleader

attached to the office of the learned Additional Advocate

General for the State of Telangana appears for the

respondents.

2. Perused the record.

3. In this writ perition frled as a publ_ic Intcresr Litigation

(PIL), the petitioner seeks a writ of Nfandamus to prov-ide

medical facilities l_ike vaccines, oxygen, power suppl), including

generators and pediatric drugs, incubators and 24 hours

availability of doctors and stalf in Government Hospitals in

respect of infants



2

4 'fhe pravcr made in the rvrit petirion is extracted belorv

for the facilin- oF refercnce:

"to lssLIC

particularlv

mandamus

a rvrit, ordcr

onc in thc

to declarc

or direction, mofe

nature of wnt of

o[ thcthe action

rcspondents in not providing medical facilities like

r.accincs, oxygen availability, Porver supply

includrng ge ncrators and not issuing pediatric

drugs, incubators and 24 hours and availabiliry of

suffrcicnt doctors and staff in the (iovernmcflt

Ilospitats and pass such other order or order as

this (-ourt may dccm f,rt and ProPer in thc

circumstances of the casc."

5. It is er-ident that the Pnyet has been made in general

terms and no Particular i.nstances have been pleaded'

6. Respondent No'3- Telangana State Medical Ser-vices

Infrastructure Developmeflt Corporation has fi'led a counter'

rvherein in paras 4 to 9, it has been stated as under:

"4. In reply to Para 5, it is to respectfully submit

that, the Pctitioner$dlegation of non availabiliq'

of basic necds tnd emcrgenc)r medicines is lalsc



,/

and baselcss. It is to submit rhat, as per the

records, the list of pediatnc drugs/Gcneral

Medicines avalaile in the Central Mcclicine Srores

of the TGMSIDC as on today is enclosed

herewith (Annexure-1). These Medicincs ilre
distributed to each Health facilities, based on the

indent placed by respective health faciiity on the

real-time basis through e-aushadhi platform.

5. In reply to pzra 6, it is to respecrFully submit

that, the availability of Medical equipment and

facrlities for childrcn in the Government

Hospitals has been improved, upgradcd and wcll

maintained, during and after COVID_201.9, in

comparison with Pre-Covid period or by the date

of this PIL filed.

6. It is also respectfull), srb-it that, Special

Newborn Care Units (SNCUs) is a Child Hcalth

Program in -leLzngana reflects a' comprehensive

approach aimed at improving the health and

wellbeing of children from infancy through

adolescence. The progtam's primary goals are to

reduce child mortality and enhance overall health

outcomes. This initiauve includes thc

esta.blishmeflt of Special Newborn Care Units

(SNCU, to provide specialized care for newborns

3
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urth complicatrons, such 2s preterm birth or lorv

birth rvcight, u'ho rcqurre cntical medical

aftcntion. 'l'hcsc chrld hcalth units are eqtupped

wrth atlvanccd medical techoology and staffed b'v

trained healthcarc professionals to handle

fleonatal emcrgencie s effcctrvely' Telangana has

establishcd 46 SNCUs, wrth 27 under the

L)irectoratc oI Mcdical Ilclucation (DME) and 19

uodcr rhe 'Iclangana Vaidya Vidhana Parishad

(tYVP)

7. liurthcr, it is respectfully to submit that' 29

ncwlv l)eclicated Pediatric Care Units @PCU$

are cstablished at various Government Hospitals

acr()ss l elangana State Q'ist enclosed in

ANNNlixtjRli-lD wlth the services of 19

spccialized liquipment @ttt enclosed in

ANNEXLIRII II!, during 2O2l-22, to provide

cmcrge ncv pcdiatnc [rcatmenl Additionally' the

state has creatcd a Ccntrc of Excellence (CoB)

Nrlou[cr Hospital, utrlizing a hub-and spoke

modcl to conncct 28 peripheral SNCUs xtd 29

DPCUs. f'he Coll provides real-time support'

vutual rounds, an<l conunuous guidance to SNCU

and DPCU statf, signihcantly cnhancing the

qualin o[ ncrvborn carc and rcducing morbidiry
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and morality rates, as u/cll as

Children Health.

rmproving the

8. However, regarding the dctails of equiprlent in
(32) Hospirals mendoned by the pcritro nrr'u, nuru

\

No.6, Ietters have been addtessed to respecdve
I{eads of Departrnent (DME & T\/\?) to furnish
the status in this regard. Soon this office receivcs
information from the Heads of Department, the
same will be submitted to the Hon,ble Hrgh
Court. (etters addressing the HoDs are enclosed
to rhe affidavit).

9. In view of the above, the Government has
madc all thc possible efforts in providing medical
facilities for effective pediatric treaitment,
part-iculadv by establishing the new DpCUs and
by maintaining the SNCUs, in coordination wrth
(,oI:. at Niloufer Hospital, Hydenbad.In addition
t( ) rhis, thc Governnrent is also ensuring a
s u fficien t equipment in frastructure an d av atlabiltort
of drugs to provide service to the poor people in
all Public Health facilities. Thus, the staremenrs
made by thc petitioner in his pIL regarding
availabi,tiry and maintenance of drugs, Equipment
and Infrastrucrure 1n respect of the Children
Healthcare in the state are incotrect.,,

I
I

\



7 The aforesaid facts har-c not been denied on behalf of the

As a sequel, misccllaneous petitions, pending if any' stand

petirioner b,v Frling a rePlv'

S.Therefore,nofr:rthertlrdersarerequiredtobepassedin

this W.P.EIL) and the same is, accordingly' dismissed' No

costs.

closed.
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HIGH COURT

DATED:0 510812024

ORDER

WP(P!L).No.316 of 2017

DrsMlsslNc THE W.P(PlL)

WITHOUT COSTS.
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